
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

PRINCIPAL BENCH, NEW DELHI.

Regn.No. OA-273/90 Date of decision: 28, 2, 1992

Shri-Ueei Par^kash

Union of India through
Gensral Manager,
Northern Railway & Anr,

,,,, Applicant

\J srsus

,,,, Respondents

For ths Applicant Shri Umesh nishra, Advocate

For the Raspondants Shri 0,N, Ploolri, Aduocat® ,

CORAM:

The Hon'ble Mr. P.K. Kartha, Vice Chairinan(J)

The Hon'ble Mr. D.K.Chakravorty, Administrative Member

1. Whether Reporters of local papers may be allowed
to see the Judgment?

2. To be referred to the Reporters or not?

JUDGMENT

(of the Bench delivered by Hon'ble Mr. P.K. Kartha,
Vice Chairman(J))

Tha applicant is ths son of Shri Khushi Ram uho

rgtired from Railway sorv/ice on 30,6,19B1. Hs is praying

for directing ths rsspondsnts to rsgularisa in.his name

Quarter Wo, 1B9/B-1, Railway Colony, Paharganj, Neu Dslhi,

which had baen allottsd to his father,

2, Ths applicant had... ear liar, fil®d OA-1459/88 seeking

ths sams relisf, OA-1459/88 uas dispo-sed of by judgement
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dated 29,9. 1989 diracting th® rsspondsnts to disposo

of his requBst for regularisation of the quarter in

Question in vi su of tins allotmsnt mads in a similar

Case'of Shri Bhupan Chand, Gang Khalasi, Ths respondsnts

uere dirsctsd to do so uithin a period of tuo months from

the date of receipt of the ordar.

3, In the prHsent application, the applicant has
/

stated that the respond ants hava, by their order datsd

22, 1, 1990» rBjactsd his request for r sg ul ar isation of

the quarter in quastion. The case of ths applicant is
I

that hs joined ths ssrvice of the Railways as Khalasi on

15,3<, 1979 and that ha has acquired the tamporary status.

This has been admitted by the respondants in their countar-

affidavit. The case of the rsspondents is that he is not

a regular Railway servant,

4, The applicant has baen staying with his father.

Ha had bsen sharing the railway quarter with his father

sinca his birth. According to him, rgiluay quarters hav/s

been regularissd in the names of persons similarly situated

like him, H@ has mantioned ths nama of Shri 8hupan Chand

in whose nam® railuay quarter No, 18 6/B-.1, Paharganj, uas

rsgularised and of Shri Laxman,in uhose name railway

quarter No,14/L at Basant Lane, uas regularisBd, Thsy

too uiers ths'railuay smployBss who had acquired only
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temporary status,

5. The respondents hav/a con tended that bha aoplicant

is not sntitlsd to the relief prayed for. According to'

them, the aoplication is barr'sd by res .judicata. On

rasrits» they haus statad that the applicant is not

sligibls for r egulari sation gF the railway quarter in

question in his name«

5, iJe'have carefully gons through ths records of the

cas8 and hava considored the rival contsntions. In our

opinionj a railway employae uho has acquired temporary

status, • should also taa considered for r sg ul ari sati on in

terms of the circular dafsd 2, 1989 issued by the

Genaral T'lanager, Morthern Railugy, In the instant case, ,

the bar of r ©s .1 udic ata uioulrf not aoply as the Tribunal

had stated in its judqemsnt datsd 29.9. 19B9 that ths

respondents should dispose of hisraquast for regularisa

tion, particularly in v/ieu of ths allotmsnt made in the

case of Shri Bhupan Chand„ Uhils rsjecting his request,

the rsspondfsnts ha^^e not gi\/an any raasons.in their letter

datsd 22, 1, 1990, The con sid sr ation should be fair and

not arbitrary. The rsspondents haya not statssd as to

hou the Case of Shri Bhupan Chand stands on a different

f ooting*
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7« In tha facts and eir cLimstanG0s of the case, U8

allow ths application and diract tha rsspondgnts to
a-

regulariss Quarter NOelBQ/R-l, Railway Colany ,Pahargan j ,

in th0 name of tha applicant in the sams manner as ugs

done in tha cas®-of Shri Bhupan Chanale Tha- appli cant is

also directed to rsfund to ths raspondents tha H,R,A«

draun by him, if any. -3oLh the partis's shall {somply uith

ths aforesaid directions ui thin a pariod of three months

from the date of racaipt of this orders The intsrim order

passed on 15. 2. 1990, is hereby mads absolute,

Tharss will be no'order as to costs.

(D,K, Chakr avor ty )
Administrative i'lsmtasr

(P.K. Kartha)
Ui cs-'Chair man( 3'jd 1. )


